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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

R A /2
O.A. No. 669/90 . /

T.A. No. 19
‘ DATE OF DECISION 22,1.1992
Shri Laxman Singh Verma . Petitismer Applicant
_Shri R.K, Rolan ©__ Advocate for the Patitisnerig)d pplicant
Versus
Union of India & Others Respondents
Smt, Avnish Ahlawat Advocate for the Respondent(s)
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The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl,)

The Hon’ble Mr. O.k. Chakravorty, Administrativo Member,
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Whe_ther Reporters of local papers may be allowed to see the Judgement ?j*d
To be referred to the Reporter or not ? %o ‘
Whether their Lordshlps wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tr1bunal ?
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(Judgement of tho Bench dolivored by Hon'ble
Mr, P.K, .Kartha, Vice-Chairman)

The applicant, who has worked as Junior tnginoor
zin the Offico of the respondents, filed this application
undgr Section 19 ef the Administrative Tribunals Act,
1935 praying for the fellowing reliefs:- |

(1) To quash tho impugned ordsr dated 18, 3,88

issued by the respondents giving approval/
accsptahco,mfkthe resignatien from 17,12,82;

(2) to quash tho impugned order dated 12,9, 1989

dopriving him of tho rotiral bonefits which

accrued to him upto 18,3,1988;
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(5) to consider him to be in service upto
18.3.1988; and
(4) to pay ponal interest on tha outstanding
| dues,

2. According to the admitted factual position, theugh
the apéiicant submitted his resignation‘on 14,12,1982,
the same uaé sccepted by the respondents by their offico
order dated 18,3.1988 w.e.f. 17.12,1982, Ho was not paid
pensien and othsr retirement benafits, There has also
baen inordinate delay in releasing tho G.P.F. amount duo
to him.. |
3.  According to tha rospendents, the‘applicant remainod

/

absent from 10,12,1982, and Hxak the delay in accepting his

‘fesignatian makes no differencs as he is not sntitled to

pensicnary bonofits under Rula 26 of the C.C.S.(Pension)
Rules, 1972, Rulo 26 prebidas that "Resignation from

a sarvico or a post, unless it is allowed to be withdraun
in the public interest by tho appointing authority entails
forfeituro of past seryico".

4, We have caraefully gene threugh theo records of the
case and have heard the learned counsal for both tho
parties, In vieow of the previsions of Rulo 26 of the
C.C.S.(Pensién) Rules, 1972, the applicant would not bo
entitled to‘ppnéien or'ethar~retirament bonefits, During

the hearing of this case, we hava been informed by both
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sides that tho ameunts towards G.P.F, have bsen paid
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to the applicant, In our opinien, the respondonts should,
in-the intsrest of justice, pay teo tho applicant interest
at the rats of 12% per annum on tho G.P.F. amount till the

date tho chaque towards the principal ameunt wvas givon to

him, They shohld also give to him a statement of computation

prepared by them, Thae rospondents shall do so within a
peried of two months from the dato of roceipt of this
ordar, Tho applicatien is disposed of accordingly, Thera

will be ne ordar as to costs,

(P.K, Kartha)
Vico=Chairman(dudl, )

uadh. s
(D.K. Chakravo ty)H/ &
Administrative Membor



